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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL

PRINCIPAL BENCH
NEW DELHI

0.A. No, 2245/95 Date & decision 29=1-1996

Hon'ble Shri N.V.Krishnan, Acting Chairman
Hon'ble Smt.Lakshii Swaminathan, Member (3}

Shri Ramesh Chander
5/o Shri Narain Outt,
R/o 218, Ghoga, Dslhi-39

eo. Applicant
(By Advocate Shri S.K.Bisaria )

Us,

1. Lt,Governor through
through
Chief Secretary,
Govt.of NCT Delhi
Sham Nath Marg, Delhi

2, Dirsctor of Education,
Govt.of NCT,01d Sectt.,
Dalhi,
ooo Raspondants

0 R D E R (ORAL)
(Hon'ble Shri N.d. Krishnan, Acting Chair man )

As an issue of limitation was raised,
applicant uas directsd to file MA for condonation
of delay and that has baen filed, Wa havo hsard
the learned counsel, It appsars that the Science
Branch in which the applicant was working uas
declared a school under the Dalhi Sducation Act
by the Annexure -4 dated 16-9-1987. Thoarsfora,
amployses therein uere given the benefits of the
order dafad 6-9-1983 (Annaxure 3) re=qarding Marlical
allowance and non teaching allowanc2. Housver, the
aforesaid order was cancelled by order dated
25-4-1988 (Annexure-5).
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2. Some persons othef}han the apnlicant #ilad

1]

0.A. 1502/1988 against the cancallation of the ordar

-2=

which resulted in depriving them of the banefits given

by the Annexure-4 order. That O.A. vas disposed of

with the follouwing directions:-

1.The respondents shall within a porisd of

four months from tha date of reraint of a

cony of this order after ngiving an annortudi%w‘!
to the petitioners of hoearing in ths =ma*teor, vl
decide the question as to whzthar ths |
pstitioners should be accordad ths hgrnefit
of the stagnmation allou=ncs, and m=2dical
allouance and if and to uwhat exte~t thoy

deserve grant of nen-tsaching allouance,

2.Panding consideration of the question as
aforesaid, the petitionsrs shall not ho
deprived of ths benefit of ths aforesaid
allouances uhich they are drauinn nov on
the strength of the interim orders granted . -
by the Tribunal. }
3.In the avent of the respondents deciding ’
that ths petitioners are not entitlnd fo the
benafit of all or some of thg aforssaid
allouwances, their decision shall h=zva L
prospsctive effect and thay would not bhe ?ﬂj:
entitled to recover the amount of aITQuencea”'ﬁ'
already paid to the petitionasrs, This dirac*ﬁﬁgt‘
is given having reqgard to ths snacial facts o
and circumstances of this case and cannot,

therefore, be treated as affording a arasedznd |-
3. ) Accordingly tne matter was reconsidered by
the respondents and ultimatsly an order was oassed on.
8,3.1994 conveying the dacision to stop all the

allouance to these parsons, which in terms of the
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Tribunalf§directions was given em prososctiva offech, |
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4. The case of the present applicant iz *7nf

-3~

. uiile the applicants in OA 1502/1798 ,he i3 o nazcen

to whom no allouanbe was paid at all’d@SWiﬁe the l 5f;£
Annexure-4 order dated 16-9-1387. He has ,tharaforo,
made a prayer to issus a direction to the rwsnﬂndemtslw
to pay ths tesaching allouwance at the rate of % ?Gﬂfngﬁiiii
and & 15/~ as Medical allowance per month u. 3.f.
20.3.1980 till 23-3-1394 uith interast.

5. Learnsd counsal clarifias that payma3nt is
requested from 20.3,1980 because in tarms of Ann,.2

ordar datad 28.3.1987 the recognition date was back

6. In the annlicatiaon Por condaonatisn of delayg‘  ‘
{t is stated that the applicant did not fils 0A
alonguith others earlisr for the rsasons *that ho
e;pacted that on remand by the fribunal, the
rQSpondgnts would declars the eligibility 1&st
of the persons working.in ths Science Branch.
ngaver, the rsgpondents havs rejscted the eclaim,

He has alsc stated that tha applicant had submitted A

sevaral reprasentations. UWe have heard the 1zarnad
!

counsel, We ars of the vi=u that in terms 0° tha

order dated-28.3.1987 if tha applicant was to recaius_;;?

tn aive SR
any banefits and respondants had rafuss=d/“i. hemafify o

‘\¢/,




n
i

e

though other persons in similarp situations havs alranaly

-l-

been given such bensfits, then the cause of ~ction
arose in 1987 iitself and limitation would begin to

run from that date. Mars Piling of representatisn tauld

not extend the limitation,

7o In the Circumstances, we are of the visuy that this

0.A. is barrad by limitation and accordingly it is

dlsmlssed v//» y(
. )/(i[

(smt. Lakshml Suanlnathan) CN VeKrishnan )

Member (J) Acti ng Chairman
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